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COMMITTEE ON SUBORDINATE 
LEGISLATION 

ELEVENTH REPORT 

SHRI VIKRAM MAHAJAN (Kang-
r~): 1 beg to present the Eleventh 
Report of the Committee on Subordi-
nate LegigJation. 

12.42 hrs. 

STATEMENT RE; SALARIES, AL-
LOW ANCES ETC. OF MEMBERS OF 
PARLIAMENT OF INDIA AND CER-

TAIN FOREIGN PARLIA-
MENTS 

MR. SPEAKER: Shri D. N. Tiwary. 

SHRI D. N. TIWARY (Gopalganj): 
Sir, before I make the statement, I 
want to draw your attent10n to a 
mistake, on this item. 

The impression given is that this 
"tatement is ,being made by me on 
my behalf. This statement wns pass-
ed by the Committee.on· Salaries ,1nd 
Nlowances of Members of Parliament. 
I b£'ing the Chairman', I make the 
statement on behalf of the Com-
mittee, not as a Member, 

MR. SPEAKER: You are tak~n as 
the Chairman, Otherwise, it would 
not have been' allowed. 

SHRI S, M. BANERJEE (Kanpur): 
He is maJctng a statement on Salanes, 
Allowances etc. of Members of Par-
liament of India and certain foreign 
Parliaments. What about salaries of 
railway workers and others? 

SHRI D. N. TIWARY: I am aot ask-
ing for. any increase in salaries and 
allowances. 

Sir, the item says: Statement by 
Member. It should ,be: Statement by 
the Chairman-'of the Committee on 
Salaries and Allowances of Members 
of Parlrament. 

MR. SPEAKER: It is always in the 
name of the Chairman or the Mem-

M.Ps. (St.) 
bel', Don't worry about it. You bet~ 
tel' read it or lay it on the Table of 
the House, as yoU like. I advise you 
10 lay it on the Table of the House, 

SHRI D. N, TIWARY: This is a 
"mall thing., .. 

MR. SPEAKER: You may read the 
covering statement and 'Iay the other 
thing on the Table of the House, 

SHRI D. N. TIWARY: Mr, Speaker, 
Sir, on many occasions in the past, 
news items have appeared in the Press 
about the emoluments etc., of Mem-
be'."s of Pa·rliament. The informatlOll 
given in such news items has generally 
been exaggerated. You will recall, Sir, 
when t.he attention of the House was 
drawn 1.0 a si.milarly exaggerated newS 
On the :lrd December, 1973, you were 
pleased - to observe as follows;-

'We shall try to collect every 
information, and if the whole in-
formation could come to US during 
this very session, We will lay it 
before the House, I will send it to 
the Leader of the House also." 

The Joint Committee On Salaries 
and Allowance, of Members of Parlia-
ment has since collected information 
from 22 countries a bou t the salaries 
and allowances paid to, and amenities 
enjoyed by. Members of their Parlia-
ments. With your permission, I lay 
it on the Table of the House. 

A Member' of our Parliament 
l'ecei\'es a salary of Rs, 500/- per 
month and a daily allowance of Rs. 
51/- dli:ing sessions and for attending 
the meetings of Parliamentary Com-
mittees during inter-session periods. 
These rates were IIxed in 1969. Since 
then the cost of living has gone up 
by about 53 per cent, ~rom 173 in 
1969 to 264 in January. 1974 (with 
base 1960-100) A Member ot Par-
liament gets road mileage at the rate 
of 32 paise per kilometre which was 
IIxed in 1954. He pays fOr the various 
services like residential Bccomrnoda-



Salar1/ and MAY 9, 1974 Allowance of M.Ps. (St.) 228 

lShri D. N. Twaryl 
tion, furniture, electricity, waler 
transport etc. 

SiI:, comparisons are odious but, by 
way q! illustration, I' wish to 5tate 
that a Member of the lower Hous", ·of 
Malayasian Parliam",nt eets a m0nth-
Iy salary of Rs. 2584/- and a daily 
allowance of Rs. 129/- for attending 
the meeting of the House. A Mer,)ber 
of the Tanzanian Pa'rliament gets a 
monthly salary of Rs. 118U / - and a 
subsistence daily allowance .)f Rs '/6/-
for attending the meetin.gs of the 
National Assembly. 

The Members of our Pa:\!,llnent 
come from distant places '1nd they 
have not only to visit their constitu-
encies frequently but also to receive 
people from their constituencies in 
Delhi and look after them. They 
have to ineur expenditure on the 
board and lodging of thei: constituents 
in Delhi and also to allow them to use 
their telephones for long distance 
calls. Ali this causes heavy financial 
strain on the Members. 

A !lood number of Members "f 
Parliament have to keep three esta-
blishment,--one at their home town' 
villages, second in their constituencies 
and the thi'rd in Delhi-and <:e :tainly 
all of us have to keep two establish-
ments--one· at our home towns! 
villages and the ':Jth?r in Delhi. These 
cast additional burdens on the Mem-
bers of Parliament. 

Moreover, a Meh)ber' of Parliament 
in India has to incur heavy exp"ndi-
ture on postage and sec:etarial assis-
tance' in the discharge of his Parlia-
mentary duties beeau~e he is sfiU not 
given facilities like free postage, secre-
tarial as~istanee which . Members of 
certain other Parliaments a're allowed. 
Membe~s of most of the aforesaid 22 
Parliaments receive pension and other 
terminal benefits but not RO the Mem-
bers of our l"arUament. 

I have placed all this Information 
before' the HOllsl' in the hop .. hat it 

will help dispel the misunderstanding 
and wrong impressions which p:evail 
in certain quarters in the matter of 
emuluments and facilities allowed to 
Members of Indian Parliame'lt. 

- SHR,I SEZHIYAN (Kumbakonam): 
Mr. Speaker, Sir, Mr. D. N. Tiwary 
has just now made a statement. I am 
not going into the merits of this. But 
I want to invite your attention and 
the attention of the HOUSe to the sorry 
state of afTairs in respect of function-
ing of Parliamentary Committt'e>, 
especially with :egard to the I ecom-
mendations made by this Committee. 
This iR a Pa'rliamentary Committce 
duly constituted by you and it has 
made several recommendations. As 
per the booklet brought out by the 
I,ok Sabha I find that as early as 
April 1973 they had made as many as 
l:l unanimous recommendations. They 
sat and deliberated for a 10llg time-
I do not know for how long berau>" 
I am not a membe: of this Committee. 
From this booklet I find that they 
have submitted these 'recommendations 
about a year ago. I do not know how 
far these recommendations have bepn 
considered and implemented bv the 
Government. There are two ~"pects 
here: one is those items where. 
according to the teems of reference of 
the. Committee, they . should ,Iecide 
and accordingly they have decided on 
as many as eight items. The other 
items are of a recommendatory nature. 
Whatever it may be, I want to know 
what resoect was 'given to the recom-
mendations made by a duly appointed 
PnrItAmentary Committee. For one 
year. I understand, nothing has been 
decided by the ·Government. They 
may accept or reject, but this House 
should have been taken into ('('nfl-
dence. What is the attention and 
respect given to the recommendntions 
of this Parliamentary Committee? 
This raises a basic issue, how {a'c the~p 
Parliamentary committees are going 
to be effective. If they are not going 
to be respected, We might as well do 
away with these Committees.' t would 
Uke to know from the Chairman of 
thi. Comtnlttf'P whAt WAS the re.pon~E' 
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he received from the Government to 
the ':ecommendations he made about 
a year ago. 

SHRI D. N. TIW .... RY: The MlIJister 
of Pa·rliamentary Affairs has toid me 
that the Government i~ considering 
all the~e matters. 

THE MINISTER OF PARLIAivIEI-I-
TAH'Y AFFAIRS (SHRI K. RAGHU 
RAMAI .... H) : May I say something 
Sir, bel"auSe my office has been brought 
into the picture? The Committee 
made ce:tain recommendations which 
were disl"uosed other day. As has 
been submitted, some are withm the 
competence and sarne a1re .ceC'onlmen-
datlons which they have made 
generally. There is no doubt whatso-
ever that we have the highest re,pect 
tor the Committee: there can be no 
two opinions about it. But you will 
appreciate th'at, in the p:esent econo-
mic situation, one has to OlO rather 
ver" ~arefully into all these tbing" 
We' do not want to give any wrong 
impression (0 the people at large. At 
thl' same time. there may he genuine 
points also. All these will have 10 be 
considered very carefully. I eid 
mention to the Committee that I wa~ 

going into al\ these things and as suon 
as possible I would sit down with the 
Chai:man and discuss these. The 
Committee also agreed to ~his I,roce-
rlure. 

SHRI S. M. aP,NERJEE: I haVe got 
n small submiSSion to make. A com-
mittee \\"as also appointed to go 
through the wage structure of Ihp 
Rajya Sabha and Lok Sabha st~(I. 
What has happened to that committee~ 
I want to know when the repolt will 
be submitted. Long ago the c"mmit-
tee was appointerl .... (Interruptions) 

MR. SPEAK~: I cannot stand up 
like Shri Raghu Ramaiah and explain 
to you. You CRn ask me in my office. 

PROF. MADHU DANDAVA TE 
(Rajapur): We Ir:"e considering only 
ourselves. But what about the staff?' 

MR. SPEAKJo:R: About the Lok 
Sabha Sec'retariat, yOU can talk to me 
in my chamber and not in (he House. 
I am not sitting here as a MinistEr . 

. Please do not establish new precedents 
I am not agreeable to that. Shri 
.Iyotirmoy Bosu. 

SHRI JYOTIRMOY BOSU (Dia-
mond Ha':bour): As a Member of the 
Committee. I want to make a state-
ment. 

MR. SPEAKER: I know Nhatever 
is there. I have caPed item No. 15 
and 'called your name. 

~IIR' PILOO MODY (G09hra): 
What "uout item No. 14? 

MR. SPEAKER: It is already over. 

SHRI PILOO MODY: I have sent 
you a notice. 

MR. SPEAKER: I am sorry. YOllr 
name is there. 

SHRI PILOO MODY: I managed to 
attend one of these meetings and I 
was hurri/i"u to tinu that a committeE 
of this natu:e was at all in cxist"nce 
and I fuund out later on that it was 
neated by an Act. If a camillittee 
like that if at all it is to be in exist-
ence, it should be a·rmed with all legi-
timate powel·s. A committee of [-ar-
liament is I,ke a miniature House, like 
a miniature Parliament itself, IInu 
whatever deciSions it takes apd parti-
cularly, the decisions it takes unani-
mously, should AOt thereafte: be U;le 
subject matter of governmental seru-
tiny. Therefore, I feel. and I fEel 
very strongly, that this committee-l 
call it the rom mittee of cringers and 
that is what it realli' is-without the 
rights is of no use and should be diS-
solved and a p:oper committee with 
proper a~thority to take decisions on 
behalf ot Parliaments sbpuld be oon-
sti tuted whose decisions silould not bl! 
subject to the scrutiny of the Govern-
ment . at all. 

AN HON. ~EJMBER: It should ~ 
headed by l!n1ri Pilpo Mody. 
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SHRI PILOO MODY: It may be 
headed by anybody. 

MR. SPEAKER: I will examine this 
question and I wilJ consult yOU over. 
it. 

Shl'i Jyotirmoy Bosu. 

12.53 hIs. 

STATEMENT BY MEMBER RE. 
ANSWERS TO S.Q. NO. 631. DATED 
10-4-74 ON BRITANNIA BISCUIT 

CO. 

SHRI JYOTIRMOY BOSU (Dia-
mond Hal'bou-): Mr. Speaker, Sir, Shri 
C. Subramaniam while replying to my 
S.Q. No. 631 on lOth of April, 1974 
stated:-

"It is true that this Company has 
produced far beyond the licensed 
capacity in the Madras unit. Their 
licensed capacity is 1,200 tonnes for 
"ne shift. Even if we take account 
that they are entitled to go ill for 
th':ee shifts, they can produce round 
about 3,000 and odd tonnes." 

This is grossly incorrect. The Indus-
trial license No. L/27(5)(I)/65-Ll(l) 
dated 15th January, 1965 with its 
Registration CertifiCate authorises the 
factory for a maximum production of 
1,200 tonnes per annum. The:e is no 
question of single shift involved in it. 
It is an authority for a· total produc-
tion of 1.200 tonnes per annum. 

In the same question in another 
supplementary, the.Minister has given 
another incorrect information "Jhlch 
will be ':evealed from the loiobwln/i 

"Shrl Jyotirmoy Bosu: t dsked 
when the 'Govt. came to know that 
they were producing in excess of 
the installed and licensed capacity 
to which there has been no reply. 
What action did they tue 0/1 the 
day they 'l'eceived this information 

that this company is maRufllcturing 
in excess of the licensed capacity?" 

"Shri C. Subramaniam: I am 
sor;y, I cannot give the. exact date. 
It was about a year or two ago tbat 
this came to our notice when they 
made an application for the J,urpose 
of regularising this excess produc-
tion". 

The truth in the matter is as far 
back as Novembe:, 1970 a joint repre-
sentation was sent by four Ir,dian 
Biscuit Manufacturers to Smt. Indira 
Gandhi, the .f'Irime Minister pOinti!ig 
out this gross over-production by 
Britannia Biscuit Company Ltd., a 
foreign monopoly, giving all facts and 
figure.;. On the same day similar 
representations were sent by the same 
four Indian Manufacturers to the 
Minister of Industrial Development, 
l,he Minister of Compi\ny Affairs, 
Chairman, MRTPC, Sec:clary, Indus-
tries Ministry and the Senior Indus-
I'rial Advisor, DGTD. 

Again in September, 1972, a repre-
sentation was sent by an Indian Bis-
cuit manufacturer to Shri C. Sub:ama-
niam, the present Industries Mini,ter 
atld also once afterwards in Novem-
ber, 1972 to the Minister giving all 
facts and figures about Britannia's 
illegal expansion. 

This is not a case of making an 
jnco~rect statement, but a glaring 
Instance when the Minister had chosen 
to deliberately mislead the House in a 
planned manner by telling so many 
things most of whiCh' were incorrect. 

I am holding the document under 
ref"rence and shall produce the fame 
before the House when they require. 
I am also told that in the Secretariat 
of Shri Subramaniam there Are people 
who are anxious to further the cau~e 
Qf the Britannia Biscuit Co. 

I may fuo:ther point out that this is 
not the first time that the Hon 'ble 
Minister Shri Subramaniam h maklna 
Incorrect statements. It you 'will 


